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om which wes asking specific
information.

if there are any vacancies anywhere,
we shall try to fit them in those vacan-
cien. We have already done something
and this effort will continue.

1258 hrs.
PAPERS LAID ON THE TABLE

NoriricATioNs UNDER CUSTOMS ACT ETC.

‘The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): I beg
to lay on the Table—

(1) A copy each of the following
Notifications under section 159 of the
Wustoms Act, 1962:—

(iy G. S. R. 728 published in Gaz-
ette of India dated the 20th
May, 1967.

(i) G. 8. R. 729 published in
Gazette of India dated the
20th May, 1967,

¢iii) GSR. T84 published In
Gazette of India dated the
20th May, 1907,

(iv) G.5.R. 778 published in Gazet-
te of India datea the 26th
May, 1967

‘IPiaced in Lidrory. See No. LT-485/87]

{3) A copy each of the ZLollowing
“Wotifications under section 158 of ‘the
3 (A} LB-T. woaT

JYAISTHA 11, 1889 (SAKA) B.AC. Report

2364

not catch any particular point Customs Act, 1982 and section 38 of

the Central Exciges and Salt Act,
1944:—

(i) The Customs and Central Ex-
eise Duties Export Drawback
(General) Twenty-ninth
Amendment Rules, 1967, pub-
lished in Notification No.
GS.R. 730 in Gazette of India
dated the 20th May, 1967,

(ii) The Customs and Central Ex-
cise Duties Export Drawback
{General) Thirtieth Amend-
ment Rules, 1867, published in
Notification No. G. 8. R 731
in Gazette of India dated the
30th May, 1967.

(iit) GB.R. 1732 published in
Gazette of India dated the
20th May, 1867, containing
corrigendum to G, S. R. 1557
dated the 8th October, 1968.

[Placed in Library See No. LT-48867]

(3) A copy of the Central Excise
(Eighth Amendment) Rules, 1967,
published in Notification No. G.S.R.
747 in Gazette of India dated the

and Salt Act, 1944, [Placed in Library.
See No. LT-486/67).

12.57 mrs.
BUSINESS ADVISORY COMMITTER

Advisory Committee presented to
the House on the 31st May, 1967."

Mr. Speaker: Motion moved:
“That this House agrees with

Advisory
‘the House on the 31st May, 1967.",



